ODISHA ACT 4 OF 1944
. e THE ODISHA TENANCY (SECOND AMENDMENT) ACT, 1944

(21 April 1944)

AN ACT TO AMEND THE ODISHA
TENANCY ACT, 1913.

Preamblo.
; Hlﬂﬂnkﬂ ﬂil Orllu Wn&u {Babnd Amondmom.} Aot, 104, Orissa Act
L ; wdn Aot furthér to ame 111 QY N‘"“)’ Aoty 1013, Ysl ;:f(;oilct
~oxpired onthe 2ird Novambor uuu R . II of 1913,

AN WIHEREAS it s oxpodlcit to ro-num tho pravisions of -
the said nmonding Aot ; - s

It is hereby enactod a8 fnllowa - ".-— a4

Short title. 1, This Act may be Qa.lled the Onssa I‘onancy (‘Second
Amendment) Act, 1944, .

Arhendment * 2, In sub-section (1) of séction 31 B of the Orissa Tenancy g 4 0.

of section Act, 1913, hereinafter referred to as the said Act, for the words Act IT of

%1‘12‘"6‘ o three years ”’ the words “ four years ” shall be substituted. 1912,

Act II of

1918.

Amendment 3. In clause (e) of section 250 of the said Act for ths word

géosecftign& and figures ““or 16 ” the ﬁgures, word and letter “ 16 or 31 B ”
(0] L

0. Aok IT of shall be substituted. ‘ :

J918, - _ : .

Amendments % The said Act shall be read and construed as if the amend-

to have re- ments hereby enacted had formed part of the saxd Act on and

 trospactive from the Ist day of November 1938
oﬂcct- X
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